121 Calling attention to a matter

[MR. DEPUTY CHAIRMAN in the Chair]

CALLING ATTENTION TO A MATTER OF
URGENT PUBLIC IMPORTANCE

DROUGHT CONDITIONS IN VARIOUS PARTS OF
THE COUNTRY
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THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
ANNASAHEB SHINDE) : Mr. Deputy Chairman,
Sir, the Hon'ble Members will recall that we had
occasion to discuss the drought situation in certain
parts of the country during the previous Session. At
that time, the anxiety was mainly due to inadequacy
of pre-monsoon rains as a result of which summer
crops suffered. Since then, the monsoon, although
delayed, broke out in the second half of June over
different parts of the country and continued till the
first half of July. Unfortunately, however, we have
been overtaken by a dry spell in large parts of the
country since the first half of July. As a result,
sowings of early paddy and the main kharif crops
have been affected. Reports of drought conditions
during the current year have been received from the
States of Bihar, Gujarat, Kerala, Manipur, Orissa,
Rajasthan, Tripura, Uttar Pradesh and West Bengal.
Besides these States, drought conditions are
continuing from the last year in the States of Andhra
Pradesh, Maharashtra and Mysore.

2. The concerned State Governments have
undertaken the necessary relief measures wherever
found necessary. These measures include : —

(i) opening of relief works, to provide
employment opportunities to the affected
population and to provide them with purchasing
power, €. g. digging and deepening of wells,
tanks, construction of village roads, etc.

(ii) distribution of taccavi loans ;
(iii)
supply ;

arrangements for drinking water

(iv) distribution of gratuitous relief
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to children, nursing mothers and the old and

infirm ; and

(v) strengthening of tiie public dis-
tribution system of foodgrains ; etc.

3. In accordance with the prescribed procedure
for Central assistance, Central teams have visited the
States of Andhra Pradesh, Maharashtra, Orissa,
Rajasthan and West Bengal during the current year,
and a team is visiting Tripura currently. A request
for a Central team has also been received from Bihar
recently. Ad-hoc loan assistance to the concerned
State Governments, wherever necessary, has also
been provided.

4. The prospects of kharif crops in un-irrigated
areas would depend largely on the behaviour of the
monsoon during the next few weeks.

5. An emergency food production programme
for implementation by the Central and State
Governments to save the existing kharif crops to the
maximum extent possible, is being formulated and
being taken up. This includes :

(i) putting all existing minor, medium
and major irrigation works throughout the
country into proper shape to operate round-the-
clock ;

(i) supply of pumping sets for utilising
surface irrigation, wherever available, to the
maximum extent ;

(iii) preferential supply of electricity for

agricultural purposes ;

(iv) completion of all incomplete minor
irrigation works on a priority basis ;

(v) arrangements for immediate supply
of fertilizers and pesticides for top dressing if it
rains within the next 2 or 3 weeks ; and

(vi) formulation of a massive programme
for rabi and summer production to meet the
shortfall in the kharif crops.

6. The stock position of foodgrains both
with the Central and the Stare Governments
continues to be comfortable and all the rea
sonable demands of the State Governments
for their public distribution system are being
fully met. At present, over 1,25,000 fair price
shops are functioning throughout the country
and the State Governments and Union Terri
tories have been advised to strengthen the
public distribution system in their States.
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7. While the present situation would certainly
need careful watching and preparedness, it should
not occasion any undue alarm. We arc keeping in
constant touch wiih the State Governments, and
with their cooperation, we are confident of tiding
over any difficult situation which may arise.

SHRI S. D. MISRA (Uttar Pradesh) : In your
Statement you referred to "preferential supply of
electricity for agricultural purposes". Is there the
power ?

SHRI ANNASAHEB SHINDE : Pump sets can
be operated both by power and diesel engine.

SHRI BHUPESH GUPTA (West Bengal): In
your Statement you said, "All the reasonable
demands of the State Governments for their public
distribution system are being fully met." Who
decides the demands whether they are reasonable or
not ? Why in the case of State Governments also
you mention 'reasonable' ?

SHRI ANNASAHEB SHINDE : Bacause, so
far no State Government has complained to us that
the reallocations have been unsatisfactory or
inadequate, and therefore 1 say that they are
determined by mutual consultations.
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SHRr ANNASAHEB SHINDE : It is well
known to all hon. Members that this year the
weather conditions have been very unusual. In fact
the summer itself was unusually dry and there were
no pre-monsoon showers and in some parts of the
country, for instance like West Bengal and Orissa,
jute sowing was very adversely affected. The
monsoon was also very much delayed almost by
three weeks. Later on, though for three weeks up to
12th July we received very widespread rains
throughout the country, from the 12th July onwards
dry spell developed. We usually have dry spells in
the rainy season in the past years but this is usually
confined to one or two States. But unfortunately this
is now a very unprecedented sort of situation. The
dry spell has spread all over the country. Therefore,
this situation is causing quite some concern to us.
Even then I would like to submit to the hon.
Members that if it rains during the next seven or
eight or ten days much of this situation can be
saved. Therefore, we should not take a very panicky
view of things prematurely. That is one thing.

Secondly, there are a number of steps we are
contemplating. The hon. Member has asked why
not send teams Suo motu from here. In fact we are
doing a lot of exercise. We are keeping in constant
touch with the State Governments. If the worst
comes to the worst, we propose to call an
emergency meeting of all the Agriculture Ministers
of States so that whatever emergency plan is
necessary we will discuss with  them. We will
work out
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[ Shri Anmsahcb Shinde ] a common action
Programme of saving the kharif crops and planning
for rabi and summer paddy. I do fell confident that
as a nation we have so much experience in agri-
culture now that we shall be in a position to face up
to the situation with confidence, though there would
be difficulties—I do not minimise the difficulties
which are inherent if the situation gets worse. As
has been already mentioned in this House, the food
stocks are almost 9.5 million tonnes. With the
strengthening of the public distribution system I do
feel that the requirements of particularly the weaker
sections can be taken care of. In this I would seek
the co-operation of the State Governments if an
elaborate public distribution system is arranged.
Then the States would be providing relief work. For
that the State Governments need not wait for
clearance from us. Relief is a State subject and they
can proceed with it immediately as the situation
develops.

As far as suspension of recovery is concerned,
the lion. Member referred to the fact that the
Reserve Bank goes on pressing for recovery. There
is a well-established principle now—if due to
natural calamities there are crop failures, the crop
loans can be converted into medium-term loans ;
the State Government can take it up with the
Reserve Bank, and I do not anticipate any difficulty
on that ground.

21T AT

aH1T qiEq T -H

SHRI ANNASAHEB SHINDE :

not think because that has been examined, and
ultimately we have also to see that the credit
system functions. If we come to the conclusion
later on that even this conversion into medium-term
loan does not meet the requirements of the
situation, then we can give further thought to this.

One point which has been raised by the hon.
Member is, what is the precise percentage of
population and areas affected by drought in various
States. I think, with the situation emerging as it is,
perhaps at this point of time it would be very
difficult for me to give the precise population and
the areas which arc affected. In fact, I would say, as
I said earlier, even if it rains during
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the next seven or
been some damage

eight days, though there has

SHRI S. D. MISRA : What is the percentage of
areas ? A general assessment can be given.

SHRI ANNASAHEB SHINDE : In the
northeastern States there are good showers by and
large, though in Tripura and Manipur there are
pockets. In the South, Tamil Nadu had good rains.
Kerala recently has been having good rains. The
Mysore areas which are drought prone areas, they
are badly affected. But the coastal areas of
Mabharashtra and Mysore are having good rains. In

Andhra Pradesh, in the Rayalaseema area..
(Interruptions) Not now. The situation is
developing.

SHRI S. D. MISRA : The Minister must have
seen in yesterday's and day before yesterday's
paper, in the Statesman especially, that they have
given a map of India with a graph. According to
that graph—what he says is correct that the coastal
area here and there is dry—two or three of the areas
in the country are in drought today. Anything may
happen within seven days. We can expect that
something might happen.

SHRI ANNASAHEB SHINDE : Today some
signs are there. But it will be very difficult for me to
give the precise areas. I would repeat—the areas are
spread all over the country. In the Himalayan
ranges, in Himachal Pradesh and in the western part
of U.P...

it T GWIT a1 : IAH A1
ar fagre o aw g

SHRI ANNASAHEB SHINDE : As far as the
query which the hon. Member has made...

Hl W GAE grEE  ZEA UF
AT qE 41 D fzar A
TEAAHZH A S spEEar A 2 ag
g1 w2 g fao gud sraar
o fF oA Tme a fraw & fan
%oz A4 Al 220 w1 fraar dar faor 2
a 7w vuw dw # #7 aEar
Fizar ar s 3 ada &t wand 7 faere

3, =A% zd dagwa a¥ F fam da
fear smar &, afea faeer oz o yar
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g drT qar W1 W 9z fazdt A9 417
fazar wrzq a1 w57 a0 &9 7 aFan
z v zafa s A% T wrgaa qfe-
TAT F1 5T9E4T TE1 BT A, 99 4F
AT UH FiET @A A B F AT
gt
2

SHRI ANNASAHEB SHINDE : Actually, I
have replied to all these things that these are
decisions within the jurisdiction and competence of
the State Governments and they can take the
decision, though our broad advice to them would be
that in a difficult situation at least reasonable wages
should be given so that the workers and the wage-
earners are in a position to maintain themselves.

s sl gAR ad o e
fearr &1 sgaEqr @1 FF  ga
CUERN

SHRI ANNASAHEB SHINDE : The State

Governments have to do that.

SHRI N. G. GORAY (Maharashtra) : Sir, I
think there will be agreement in the House so far as
the observation of the hon. Minister is concerned
that we need not create any panic. Sir, there is no
question of creating any panic. But I do feel that the
situation is almost verging on emergency. And
when he said that if any emergency arises a
conference of the various Agricultural Ministers
would be convened, there I beg to differ from him,
and I would say that the time has already come and
no time should be lost in convening such a
conference for taking early measures. Why I say so
is because this time the drought conditions are
unprecedented. The weathermen have said that a
comparable situation was prevalent in this country
only in the year 1906.

That is, he had to go back nearly 66 years to
find a situation comparable to the situation that
obtains today.

He said that in some parts of the country there
are good rains. If you just look at the map of India,
you will find that these are fringe areas,, Western
Coast, Eastern Coast and some parts of the
Himalayan ranges. The mainland is completely
under drought right from Rajasthan to Maharashtra
and Mysore. Therefore, the entire Gangetic region
and the Deccan Plateau, all of them are
affected.
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And I am not exaggerating when I say that the
kharif crop is almost destroyed.

Sir, he says if we get rains within five or six
days the situation can be saved. I beg to differ on
that point also. The situation is already out of our
hands and even if there are rains within the next five
or six days they will benefit the rabi crops a little.
But the kharif crops could not be saved. Now, Sir,
when a situation like this arises, anS as you might
have noticed from the papers the Punjab Minister
has said that there is to be 30 per cent, cut in the
electricity supply and the factories will work only
five days in a week, that means the electricity
supply will be substantially cut down. The Madhya
Pradesh Chief Minister also has said that if it does
not rain within four or five days there will be near-
famine conditions. The same thing has happened in
Rajasthan also. So, Sir, instead of waiting for
detailed reports from all the States I would say that
the Centre on their own should take the initiative in
devising measures which will be able to combat the
situation that is fast developing.

Here I would like to point out that yesterday the
Finance Minister told us that the failure of monsoon
has resulted in pushing up the prices. From the
statement you will find that the prices of jowar,
bajra, etc., cereals which are consumed by the
common people, have been pushed up to the extent
of 25 per cent., 35 per cent., 40 per cent. This is the
data which is composed in about 50 centres that the
Government has. But if you go to the remote
villages you will find that this particular rise in
prices will be much more in those remote villages
from which the data is not easily obtainable.
Therefore, it is safe to assume that there is already
nearly 60-65 per cent, increase in prices, and if the
drought condition continues, then the prices will
soar up still further. Therefore, Sir, this becomes a
multi-faced problem. It is not a question only of
food All the time we are being told that 85 million
tonnes of foodgrains are in the buffer-stock. It is all
right. It is a very comfortable position. But the point
is how do you reach the remotest village ?
Therefore, I would say that from now on an
adequate machinery will have to be built up.

We have been told that there are 1,25,000 fair
price shops throughout the country. Perhaps one-
third of them would be in the cities. What about the
villages ? It will come to about one shop  for
every five or six villages
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[Shri N. G. Goray] which is hardly adequate.
Therefore I would like to urge upon the Minister that
immediate steps ought to be taken to see that the
number of cheap grain shops or fair price shops is at
least doubled. Let us have another 1j million cheap
grain shops throughout the country.

The other effect of this drought will be that
there will be shortage of fodder and cattle will die in
their hundreds and thousands because there will be
no water, there will be no fodder. Therefore, in the
scheme of planning that they are thinking there must
be storage of fodder and there must be provision for
cattle camps where the agriculturists can bring their
cattle.

off Srewdll WA qrEd o EfETIEe
& #I0 U ? AT AT ATATT TEATAT
Sl

st 9o sfte M : g off, T
fag &% #z1 & 2z us dar #m 2
o aga @ a9 21 797 &)

Therefore, I am saying that it is not only the
Food Ministry or the Agriculture Ministry but three
or four Ministries that will have to come together,
contact their counterparts in the States and all-India
plan will have to be evolved on the basis of district.
Therefore, I am suggesting that all these steps will
have to be taken—cheap grain shops, fodder
storage, cattle camps and provision of drinking
water—and the entire machinery of the States and
the Centre will have to be geared up.

I would also say in conclusion that the Famine
Relief Code has become antiquated. If you think it
possible, I would suggest to the Minister that a
parliamentary committee should be appointed to
revise the entire Famine Code so that it will be
brought up-to-date and measures will be taken in
time to meet a situation like this. Instead of waiting
for the situation to overwhelm us, it is better that we
prepare ourselves and meet the situation before it
arises.

SHRI ANNASAHEB SHINDE : Sir, I am
thankful to the hon. Member for the various
suggestions he has made. When I said that we
propose to convene a conference of Agriculture
Ministers if need be, my intention was not that no
action should be taken till that time. In fact, from
the state-
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ment itself the hon. Member will be in a position to
appreciate that my Ministry has already initiated
action in a number of directions. We have worked
out elaborate plans of meeting the situation. We are
taking it up with the various Ministries concerned
and we are constantly in touch with the State
Governments. So we will not wait till Agriculture
Ministers meet and say yes or no for this. Already
action is being taken on a number of items and some
lines of action have been indicated in the principal
statement which I made in reply to the Calling
Attention Notice.

Then, Sir, I would like to submit that though the
situation is difficult, it will not be correct to say that
the Kharif crops will be lost. This immediately
affects the price line. Had it been true, I would have
myself conceded it. What I was saying was that
paddy, for instance, is such a delicate crop that a dry
spell for a long period will cause immense damage
to the paddy crop. But there are certain crops which
can stand up to drought conditions a little, though
the yields will be lower. If adequate rains are
recevied, perhaps with the help of fertilisers we can
have at least the normal yields. Therefore, I do feel
that if widespread rains are received still the
situation can be brought under control. So, we need
not take a very discouraging view of the situation.

Secondly, as far as the public distribution
system is concerned. I am inclined to agree with the
hon. Member. Though the number of fair-price
shops on paper appears to be quite large, my own
feeling is that a number of these shops require
strengthening. Some of them may even be defunct.
Therefore we have drawn the attention of the State
Governments to the need for strengthening the
public distribution system particularly in villages so
that we ensure that whatever foodgrain is available
with us reaches the needy sections of the society at a
reasonable price, at the controlled price. We allot the
food-grain available with us to the State Govern-
ments at controlled prices and they also distribute it
through the fair-price shops at controlled prices.
This principle has to be implemented in practice.
Therefore, we will review the position again in this
matter and see that the State Governments take some
steps to strengthen the public distribution system.

Then he mentioned about fodder and saving the
cattle. T think if the rains are there the fooder
situation will not be so acute,
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though there would be some problems here and
there. But this is one of the items normally taken
care of by my Ministry and the State Governments if
the situation develops in that direction.

The main thing, to my mind, is really providing
work because large sections of our society have no
purchasing power. That would be the important
item. The second is organising production
programmes because in our country there are areas
where even in a difficult situation, some of the crops
can be saved. Therefore, organising production pro-
grammes on a very sound basis, on an emergency
basis, would be called for. As I have suggested, even
if we have to stop supply to entertainment places
like cinema houses in order to restore electricity to
pumping sets, etc., we will have to take a number
steps in that direction. We are closely examining the
position. Even if austerity measures are to be
adopted for providing electricity to enable
agriculture to have priority, we are consulting the
State Government in regard to all these matters. 1
assure the honourable Member that no efforts will
be spared. My only appeal is without your
cooperation we shall not be in a position to function
effectively. 1 appeal for the cooperation of all
Members of this House irrespective of political
differences. Despite all difficulties, with your
goodwill just as we came up very well during the
Bangla Desh crisis, I hope with your goodwill. .

SHRI N. G. GORAY : Do not forget us after
the crisis is over.

SHRI ANNASAHEB SHINDE..I do feel
confident that we shall be in a position to handle the
situation in future.

wwdt wEW FArd qEEw (-
wq19) . ITafy wEEw, W EAR
o & WAL AFIA A FTAT qITG FAT
ot @ 1 s agn feafy gE—awm
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USETT GAT qqW V2T G, Afew F TFAT
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w7 W TrwEara o Orar @ Py owor §
gt Ay 3, @feT 1 arT 9T a7
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[Hrwer meft Fardy FeET]

7z Wrema s 2, ag w5 AT FATAT
g WA 2, woft A & | R A
FETd 1963 F q37, FATL T AFA
1965 # garr, zwre 7zf aF17 1966 #
92 | FaF Atz 1968, 1969 itz 1970,
g aqt ¥ AmAre gEA g 8t 7Ear
Wt fFar war, &fe sgawmfy wga,
# w41 st & wgAr =wgd o9 gw
Tl af g AF ¥ F97 @9 FE
& A gwan & fao vaAr w1 qwEEeE
SHAET FAT AT W0 AT F T AT ow
frarem fFar @r &% o9& § qwr AN
¥ Fg T gEn, ITH T A F A
FF &1 TIAT | ZHT LA FArT Ay
SrEmE, 97 = W faw ogwed
wa & arfr 2, fag aw § fedR
w4 FAHT g fear S @ g, A
qT FW oSl QI AT AT AT qAFA
9ay w1 g7 Fear smaFaAr 0 wa
ST SPFTST 9ET &, WU AT &, ATAT Q0
afeh ¥ ArA T AT AT g AT
g W fer arg, Arfe o s oA
AFTAT H FHI 9T AW | T AE F S
FATE AT TN E, A8 a8 THaT 9199
g, FTZ ATET AT TAGET BT EY, IvE AT A
wex g frar sar Tfzd @ 3 g
Q0w F A Paadr o a6
HATTTAT & a7 FA ALATT FT AT
=rfEdr |

At wfAT w1 F ATATT S TR
g4 % oAl %, A% FAT TEA FHI 97
| A ST E | gATI ST HfaA FrE
g A IUH AW T AAT AT ¥ET E AT
gu% garfas @it A w14 R 99 & ¥
gATH gT oA 2 ar fo7 ol & a7 sy
g 1 mafan qwr fadae a7 & FF oz oY
g Sfaw Frz 2, o aga quar 9%
AT &, IART qTAT STAT A0y AT g
quT 0 A1 F59 TI9 T & IT6 24
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97 gexr wW o@a § far s afed,
il w1 wm fem smar fa, e
aATH A4t F1 e @Y7 39 AN w1 q9T
1A | T8 FwT 7w ST A F g
N AT [ §, ITFT AAL TAT F FTT
qZT F TIAT 3 | zAfAT v fadae 2
fF woEam farw & #1957 @t
F arq Frgr strar QTFQ"& | (Time bell rings)
g feafy 7z & fF = =W & fag
208 FIZ FEAT ACET TAT AT AT FE
At & FIN F F ArE @l A% Faw 08
FLUT GTAT &Y AX 9T E | 3T 37
w28 @y uws wHIT ArET ST 9T
safF T Faer 4} Arw wwE AAT A
fra Fsmaagaf 3

# g oft Az wear =g fe
TAEATT At XA 1 A4 F wmafed &
arar |ifzr 1 oza are 7 ogaEre faEe
wgafafas & fF aarsr ama & fam Faa
agl faay &, faas) gorz & 997 92 S99
TGN TET MATE | AT TH ATT FT AAH
fear sy g fr 2% 797 07 A9
fam s | 3T Avg T 4@ 9T T w6
FHI B wiAT & AYT FAET AT AT A
wae fRar siar =l ) 59697 978 gl
TEF AT HIE FATT T FAT F, TAL FATAL
1 FAT 2, IART ATZLH TAT A ATHT
wweq st faar smar wifgr 1 @
FOGRAT F fEAETT TWATATT AR
AATT AG Ao AR AT IT FOAT AT
ferar srar =nfedr v g& 27 e a3y 4
i ST ZFY FEdl § |

SHRI ANNASAHEB SHINDE : We know that
Rajasthan is one of the very unfortunate States in the
country which is subject to frequent droughts.
Particularly the western part is really very
unfortunate area and I quite sympathise with the
hon. lady Member for the conditions in Rajasthan.
Hon. Members are aware...

ot qgo ¥o faw : 917 F fuq
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dar ¥ st agr 9T TR gE
SATHAT

SHRI ANNASAHEB SHINDE : She has veiy
ably pleaded for that. She also said that there should
be no difficulty for foodgrains on account of non-
availability of wagons. Let me assure her that we will
take adequate care to see that all the reasonable
requirements of foodgrains of Rajasthan Government
will be taken care of and non-availability of wagons
will not come in the way of despatching required
quantities of foodgrains to Rajasthan Government.
The hon. lady Member need not have any fear that
whatever foodgrains are there will be removed
elsewhere by us. We will first see that the Rajasthan
Government's requirements are met and if only they
are not required by the Rajasthan Government they
will be moved, not otherwise. She has made a point
that whatever assistance is given by the Central
Government, interest is charged on that. I may submit
for the information of the hon. lady Member that the
pattern of Central assistance is well set. Out of the
total funds required for relief suppose the require-
ment is Rs. 100/- —75 per cent are given by the
Central Government and 25 per cent are to be
provided by the State. Out of this 75 per cent, 50 per
cent is outright grant. There is no question of paying
any interest on it. That applies to Rajasthan also.
Therefore the hon. lady Member should not have any
apprehension that we will charge interest. It is an
outright grant and not even the principal is recovered.
Only 25 per cent constitutes loan and on that
whatever interest is paid by other Stales, Rajasthan
has also to pay.

As far as Rajasthan Canal is concerned, I am not
aware of the case. I will convey the desire of the
hon. lady Member and her suggestion to the
Minister for Irrigation who will look into these
things.

About the famine code, I think there is a wrong
impression. Famine code falls within the j urisdiction
of the State Government. It is for the State concerned
to amend it or modify it. We have looked into this a
number of occasions. We have taken it up with the
State Governments and made suggestions to them
that they should bring it up-to-date. A number of
State Governments have made it up-to-date. And,
Sir, this has been taken up from time to time.

MR. DEPUTY CHAIRMAN : Yes, Dr. Ahmad.
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DR. Z. A. AHMAD (Uttar Pradesh) : Mr.
Deputy Chairman, Sir, I agree with Shri Goray that
we do not want to create a panic. But the situation is
very serious indeed. But Sir, let us hope and pray
that within the next eight or ten days there will be
rains. None the less, I would submit that we should
be properly forewarned.

Sir, the honourable Minister's statement, as it
goes, appears to be quite perfect. Everything has
been done, orders have been issued and due care is
being taken at all points. The question of relief, the
question of opening of shops, the question of
utilisation of the irrigation sources, the question of
credit, etc., all these things are up to the mark.

SHRI DAHYABHAI V. PATEL (Gujarat) :
Except the State Governments.

DR. Z. A. AHMAD : Yes. How correctly my
hon. friend has said that the file has been properly
attended to and the orders have gone ! But, actually
what is being done in the States ? For that we should
be asked You should ask us. Files have been
properly disposed of. You should ask us as to what is
to be done. We know the apparatus of the State
Government.

SHRI BHUPESH GUPTA : Rains do not come
from the files.

DR. Z. A. AHMAD : Sir, we know the
apparatus of the State Government. The House
knows very well how slow they are, how inefficient
they are and how careless they are. As you go down,
efficiency declines and you know what it is and so, I
do not want to go into details. So, Sir, I personally
think that initiative has to be taken, I mean, proper
initiative, to give a jolt to the whole administration,
to the whole State administration, by immediately
calling a conference of the Agriculture Ministers
and I submit that it would be good and advisable if
the Prime Minister herself attends this conference.
That would vest it with certain importance and so,
the Prime Minister and other Ministers, senior
Ministers, should attend that conference. Why not
they do it ?

SHRI DAHYABHAI V. PATEL : And also the
Secretaries because they are the people who execute
the policies.

DR. Z. A. AHMAD: That is also right. I think
Mr. Shinde will agree with me that if the rains do
not come within the next few days, a very very big
tragedy is going to take place and lakhs and lakhs of
people will die if the
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[Dr. Z. A. Ahmad] rains do not come within the
next Gfteen days and I am sure it will not come
despite our wishes, despite our hopes, despite our
prayers. Therefore, my submission is that
immediately you should consider this at the Cabinet
level, at the topmost level and see whether, in view
of the menace of widespread famine conditions—I
do not say scarcity because in this case it is only
famine over a large area—a conference of the
Agriculture Ministers should be called immediately,
to be attended by some of the Cabinet Ministers also
and also by the Prime Minister, to plan f roperly and
give a jolt to the entire administration and a proper
direction.

Secondly, Sir, I also think it is necessary not to
feel self-satisfied with your stocks in hand. I think it
is 9.5 million tonnes. What is this 9.5 million tonnes
? When so many people will begin to die, this will
go away. Therefore, I think that it is necessary that
steps should be taken in order to ascertain the stocks
with the private dealers, because it is those stocks
only which are going to create havoc and it is only
those stocks that would disappear and create the
blackmarket and you must be able to get quickly
information as to how much stock is going to the
different mandis, big and small. I do not say you
should seize the stocks. Therefore, the process of
mobilising the food resources of the country, not
only in the hands of the States, but the much larger
stocks with the private dealers, should begin so that
at the time when there is famine, you should be able
to requisition those stocks and distribute them
through the fair-price shops. Increasing fair price
shops is no solution. Increase the stock at your
disposal ; that is the main solution. If you have
stocks, you will be able to increase fair price shops
also. Merely by depending on 9.5 millions you will
not be able to cope with the siluation.

Then, I do not know how much you can get out
of the utilization of tanks and utilization of
irrigation resources, taccavi and all that. Well, you
go on tinkering with these. All these are routine
things. How many pumping sets will you give ? If a
man applies for a loan, he has to go through the
whole procedure, and it takes three months.. .

SHRI ANNASAHEB SHINDE : What is your
suggestion ?

DR. Z. A. AHMAD : My suggestion is this :
The first thing you should do, and
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which you will perhaps not do, is to get hold of

the stocks with the private dealers...

SHRI ANNASAHEB SHINDE : On the
production side ?

DR. Z. A. AHMAD : Whatever you can do, you
should do. But can you do anything. The point is
that an illusion should not be created. For God'3
sake, do not create an illusion that you can do much
on the production side. The point is that food has to
be given, relief has to be given. Have money at your
disposal for giving credit and all sorts of things. But
do not talk of increasing production and that you
will be able to increase the production within one
month or two months. You will not be able to do it.
That will only be on paper. It will only give
satisfaction to those people who do not know
agricultural process. You should concentrate on
relief, food and help to the people in distress, instead
of increasing production. If you can do a little work
on increasing production, well it is good.

Now, Sir, about this famine code I also feel that
this famine code needs to be looked into. ..

SHRI ANNASAHEB SHINDE:
Commission can make suggestions.

Your

DR. Z. A. AHMAD : It will take two years to
make them. You should look into this quickly.. .

SHRI A. G. KULKARNI (Maharashtra) : It
will go on till the end of the year. Then perhaps its
life will be extended by one year...

SHRI S. D. MISRA : This would be like the
Netaji Inquiry Commission. You may go on
appointing Kulkarni Commission, Krishan Kant
Commission and other Com-mssions. ..

DR. Z. A. AHMAD : I will humbly submit to
Shri Shinde that he should look into this. What
happens is that there is a great reluctance on the part
of State Governments to put this into operation.
This condition is not satisfied : People are dying.. .
No, they are not dying. ..Deaths have taken place. ..
No death has taken place; there will be so much of
controversy around this. Therefore, I do not want to
call it a famine code ; you can give it any name. I
do not want to connect it with the idea of absolutely
grim dying out of lakhs of people and then the
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code coming into operation. If there is a large-scale
distress, some sort of code should come into
operation. 'Distress Codes' I may call it. Supposing
there is a large-scale distress and large-scale
hunger, then it needs to be relaxed; its provisions
need to be relaxed. Therefore, although you say that
State Governments have looked into it, well, I think
that further looking into it is necessary...

SHRI BHUPESH GUPTA : I think they can
make a provision in that particular famine code for
scarcity areas. Nowadays you do not declare famine
areas because they do not fulfil certain requirements
laid down by the British. I can understand some
technical difficulty. But surely you can define now
what you consider to be scarcity areas. Then you
can declare it and enumerate the steps that should be
taken.

DR. Z. A. AHMAD : I will summarise. An
Agriculture Ministers' Conference should be called
forthwith. It should discuss this question and take
initiative as I said and give a direction to the whole
State administration.

Provide for funds—be ready with funds.

Take a proper assessment of the stocks in the
hands of the private dealers. Ensure that the stocks
do not disappear. When there are famine conditions
you should be able to get hold of those stocks and
distribute them mainly in the country—side.
Starvation will come in an acute form among the
Harijans and the tribals, the poorer sections of the
people. For these sections of the people the stocks
should be mobilised and distributed through fair
price shops in the countryside.

Lastly, some sort of definition of a scarcity area
should be made and a scarcity plan or the so-called
Famine Code or whatever you call it should be put
into operation and the whole administration in the
States in these areas should be geared up to this one
main task.

SHRI ANNASAHEB SHINDE : Coming to the
last part of declaring scarcity areas, as is rightly
pointed out, it is very difficult to declare famine
because many of these areas do not satisfy those
conditions. Therefore, we have been making
research to draw a distinction between scarecity—
drought-areas and famine areas. Therefore, for
declaring these drought areas some broad principles
can possibly be laid down. My Ministry will
examine this. The State Governments can do that
anyhow, but it will be a
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good thing if some  principles are laid down.
Therefore, this matter will be gone into.

SHRI BHUPESH GUPTA At the next
Conference, if you have one, it should be made a
specific agenda. Now, in view of this point, you
should define what is a scarcity area or distress area
so that you can cover those areas which are not
covered by the so-called definition of famine.

SHRI ANNASAHEB SHINDE : I think we
shall have no difficulty ; some all-India principle
could be worked out.

Then, Sir, regarding the suggestion which the
hon. Member has made about the Agriculture
Ministers' Conference, I myself have said earlier
that we shall convene it and have the Prime Minister
address it because it will give the necessary weight.
The machinery required and all that will be created
and necessary action-oriented programme will be
created and we will be able to involve the Prime
Minister and request her to address this Conference
and advise us in regard to the action that is to be
taken.

Only on one thing I would again repeat because
when I said about panic I did not mean to minimise
the difficult situation. I would again say what is
happening now in the country, because -either
newspapers or other media, even politicians have
been making statements.—out of good intentions, of
course—the anti—social elements and others think
that this is a good opportunity to take advantage and
exploit the situation. Therefore, I would appeal to all
my colleagues that if, after all, realistically
something has to be mentioned it has to be
mentioned but at the same time I think what is
required really in this Country in a difficult time is
to develop a feeling of confidence in the country so
that we are in a position to face the situation.

I do not agree with one statement of the hon.
Member I have great respect for him; particularly in
the field of agriculture he has a tremendous amount
of knowledge—that lakhs of people will die. What I
am submitting is this: Now we have so much of
experience. The year 1966-67, for instance, was a
very bad year and that was the worst drought in a
century and at that time many people thought that
really conditions were difficult and that people will
starve and there will be starvation deaths on a very
large scale. But it has been our experience that if
we try to tie up and
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[Shri Annasaheb Shinde] take emergency
measures and try to mobilise resources, food, etc.,
we are in a position to save the situation. I do feel
confident that even if the worst comes to the worst,
nobody will be allowed to die. The Government of
India, as I already said, has the strength to face the
situation and see that nobody is allowed to die in this
country even if a difficult situation emerges.

DR. Z. A. AHMAD : With determination .

SHRI ANNASAHEB SHINDE : I do feel like
that. Then, Sir, the hon. Member said,

1.p. M.

what can we do with 9.5 million tonnes in stock. I
am not saying that everything can be managed with
this but if the hon. Member looks into the history of
the food economy in this country the maximum
imports that have taken place were in the year 1967
and that was only 10 million tonnes. That means the
worst period we could manage with that much of
food and almost that quantity is with us now. Many
a time in difficult circumstances we are inclined to
take the view that everything is going wrong. I am
not saying that there are no failures anywhere. This
is such a vast country that either at the State level or
here there may be failures and weaknesses. But may
I say this that it was the very wise administration of
the foodgrain policy which has helped us to
conserve this large buffer stock and this should help
us very much to meet the situation. Surely this will
help us to help the poorer sections of the society
through Fair Price shops. It is in this context that I
welcome the suggestion of the hon. Member
particularly with reference to strengthening the
public distribution system because I am aware of the
weaknesses of the system.

About the Famine Code I have made some
observations earlier and I have also referred to the
principles being evolved for declaring scarcity
areas. About private trade I think in a difficult
period we will have to take action to see that anti-
social elements and others are not allowed to
exploit the situation. We are watching the situation
and examining the position. We will be very
vigilant in these matters and the private trade or
any other party, in an emergency
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situation like this, will not be allowed to exploit the
difficult situation and profiteer at the cost of the
poorer sections of the society. Government of India
will take all necessary steps and we would welcome
any suggestion that may come from hon. Members.

SHRI MONORANJAN ROY (West-
Bengall : I am glad that the Minister has got
confidence and is showing robust optimism. He also
expects, as could be guessed from the trend of things
today, that within seven days there will be rain.
Yes ; we can expect, if not within seven days, at least
within fifteen days there will be floods. But
after 25 years of independence, looking to the vast
area of the country, I would say that the irrigation
that the Government has provided is almost
nothing. The robust optimist he is,  the
Minister says with confidence that they will not
allow anyone to die of starvation. I would
request the Minister to go into this matter deeply,
try to enquire and find out the truth. In Tripura
already there have been 50 starvation deaths.
Deaths do not take place among the rich
peasants or the rich people in the rural areas ; deaths
take  place among the tribal people, among the
agricultural labourers, among the poorest sections of
society, the news of whose death does not reach the
newspapers. And the Ministry tries to keep their eyes
shutand the ears closed so that they do not hear
or see. I can give another instance, the instance
of Malda in  West Bengal. Three-fourths of
Malda was under water from July to October 1971
and now it is faced with complete drought
condition ; not a single drop of rain has fallen
since November 1971. Fifty people have died
of starvation there. It is not me who is saying
this. I am giving from the Report of the
Member  of Parliament of that area who has
submitted a memorandum to the Government of
West Bengal. In his memorandum he has given all
the particulars, the names of the villages and
the names of the father or husband or wife of the
persons who died. He has given the names and the
addresses of the pre-sons who died of starvation, and
he says that this is incomplete, because people do
not want to create panic. It is not that here in
Parliament we shall say something and panic will be
created in the country. But the people of the
affected areas are faced with such a situation. Those
people, they do not want that the news of these
starvation deaths should be circulated because panic
will be created among the
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people themselves. Even before the Memor-
andum was submitted, one of the Ministers, the
Agriculture Minister of West Bengal, issued
a  statement in the press  because,
unfortunately, that is his own district. He
issued a statement that there had been fifty
starvation deaths in Malda district. ~And
immediately he was put to trouble by his own
party members, by his own colleagues
Ministers and by the Chief Minister of West
Bengal. And he had to withdraw that statement.
But the fact remains that there have been the
deaths. If you keep your eyes shut and ears
closed and refuse to hear or see, then you can
say that you shall not allow anyone to die of
starvation. In Furulia distiict, which is a
chronically drought-affected area, there the
People live on leaves for months. They do not get
cereals because they have no purchasing power.
But in Malda it was not so. Since last year the
people there have been undergoing such of flood
followed by drought. The condition of the rural
people of that area  can be imagined. The
Minister here = wants all  Members co-
operation, all 'parties' co-operaiion irrespective of
any political affiliation. Does he know that their
own ally, the GPI, one of the CPI M. L. As. of
that area, and another deputy leader of that party
in West Bengal, they could not remain sitting in
the conference called by the Chief Minister of
West Bengal in Maldah ? They had to walk
out, because the starving people came and
they represented that in that area 90% of the
population in  the rural area were affected and
they were starving to day. Now, Sir, they only
asked that these areas should be declared famine
areas, and they had to get out of the conference.
And the Chief Minister shouted, "I will not allow
anyone to shout any slogan. This is no time for
shouting slogans. I will not allow anyone to take
political advantage of this situation." Whom was
he telling ? He was telling his own allies, the CPI
leaders there. This is the situation. Corruption is
rampant there in the village distribution
machinery. And  what is the demand of the
people ? They do not want any gratuitous relief or
test relief, the gratuitous relief about which our
Ministers say, "we shall increase the gratuitous
relief." They do not want it because gratuitous
relief does not reach the starving people. It goes
away, it evaporates on the way, and those who
are responsible for the corruption in this relief
operation are the Minister's own party-men.
Sir, the demand of those starving people is for
opening gruel kitchens where, at least whatever
will be given they will be ableto take. In the
name of

distribution of gratuitous relief, 50% is not dis-
tributed at all. At least the people will know whether
they are getting food or not in the gruel kitchens.

MR. DEPUTY CH AIRMAN : You better ask
for clarifications.

SHRI MONORANJAN ROY : That is why I
am giving some suggestions and am asking
questions.

MR. DEPUTY CHAIRMAN : Please be brief.

SHRI MONORANJAN ROY : I am giving
some suggestions also. I support the suggestion
put forward by =~ Mr. Goray that a parliamentary
committee  should be formed. It is not only a
question of calling a meeting of the Ministers of the
States and the Central Ministers presided over by
the Prime Minister. It is a question of every citizen
of India particularly those who are in the rural areas.
Whatever you distribute, you should distribute through
the committees of the villages themselves and not
through the panchayals. That is a very specific
suggestion. | would say that some panchayats are at
the root of corruption. All-party committees must
be formed in every State and in every area
affected by drought. A parliamentary committee
should be formed and a delegation should go to
different States and assess their requirements. These
expectations and wishful thinking would not help in
grow more food. We have seen the green
revolution. It is because nature bestowed it. It is
not because of irrigation or any action on the pait of
the Government. Sir, I would again ask for fair
distribution. I do not like to go into the figures as
to how much is there and whether it goes into the
black-market or not. That has to be seen. I want
that those famine stricken people must be saved. You
may try to shut the mouths of the starving people
for some time, so that their voices may not reach you,
but you cannot stop them for all time. You are giving
statements saying that there are no starvation deaths,
but starvation deaths are taking place.

MR. DEPUTY CHAIRMAN : Please wind up,

SHRI MONORANJAN ROY : You must rush
to those places and see that proper distribution is
made.

SHRI ANNASAHEB SHINDE: The hon.
Member has delivered almost a long speech. Of
course, he was expressing his opinion. I have
nothing to say about that. I can only say. ..
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SHRI MONORANJAN ROY: If Mr. Shinde
will excuse me for a minute, I myself had been to
that area, to Malda, and I have seen it.

SHRI ANNASAHEB SHINDE: If the hon.
Member has any specific case in mind of starvation
death and if he gives particulars to me, I am
prepared to take it up with the State Government
and find out the truth. We do not want any
allegation regarding starvation death to go
unchallenged. We would like to verify it.
Therefore, if the hon. Member has any specific
information, I would welcome it. Then, about
Tripura and those areas, we have recently reviewed
the food position in all the north-eastern Slates and
we have found that the stock position is quite
comfortable. If it is a question of providing local
employment, it is the responsibility of the State
Government. You should draw the attention of the
Tripura Government as to why in the particular
area necessary steps have not been taken to provide
employment, etc. ~As far as the parliamentary
committee is concerned, I do not think it is proper.
Of course, we value the suggestions of  hon.
Members. A number of valuable suggestions
have been made during the course of this Calling
Attention motion. In future, if necessary, we cm
have further discussions on these matters. We
would welcome suggestions, but as far as the
drought situation is concerned, I do  not think a
parliamentary committee will the
purpose. Ifany hon. Members are interested in
going to different areas and if they want to make

serve

any suggestions, we welcome those
suggestions and my Ministry  particularly — will
give the highest regard to the suggestions

made by hen. Members.

SHRI DAHYABHAI V. PATEL : Sir, I would
sympathise with the Minister. He has a very
difficult task ahead. As he rightly pointed out, the
function of this debate should not be to create panic
but to restore confidence as far as possible. As
regards the danger that looms large over our heads,
every reasonable person will pray that this danger
should vanish and the rains will come, but after all
it is not in our hands, whether the rains come or not.
If the rains do not come, are we ready ? The fear of
Members is that the preparations or the resources
may not be adequate to meet the situation if the
rains fail. Many suggestions have been made and
the hon. Minister fortunately has experience of
past famines
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which have been tackled by his Ministry. He
has dealt with the situation in the past, he knows
how certain States have dealt with famine
situations. He himself commended the manner
in which the Government of Gujarat dealt with
famine  relief when compared to  some places
where it was not dealt with properly in 1967 also.
But unfortunately many of those ~Governments do
not exist today. There are new Governments, and
will those Governments be able to deal with the
situation ? I am  mentioning this specifically
because I know something of Gujarat and
already I have received complaints of how the
cotton crop which is ready is being sought to
be taken away from farmers by co-operative
societies or  non-existing cooperative societies
by falsifying records. ~ Are the new Government of
Gujarat in a position to deal with them or are they
conniving with them ?  Political rivalries have come
up during the last elections. Are they going to have
any effect on the situation where relief is
necessary ? [ hope it does not. ButI think it is the
overall responsibility of the Central Government
in such an emergency to see that such things
do  not take place. I mention something of
Gujarat because I am concerned, I know it. 1 also
know that the western districts of Orissa are in
the grip of famine already and there is grave
hardship. I hope Orissa, because there
not a Congress Government till very recently,
will not receive a step-motherly treatment but will
receive fair treatment. Unfortunately  these I
things do not happen and therefore one has I to
mention them. We had the experience I of
famine in Bihar and in those days we I were
told that measures were being taken, that we
would be able to meet sucli a situation in the
future. I do not know what the situation is because
to my mind Bihar is so geographically situated and
the water level is so low that the hardship in a
situation of drought can be considerably
diminished by supply of water from tubewells,
from the large rivers, by irrigation. Is anything
of this type being planned particularly when
there is such a danger looming large over us ?

was

The other aspect that I would like the hon.
Minister to remember is that in this country public
charities have always been forthcoming in the past,
but the sources of public charity have been sucked
dry by this greedy Government. So they will not be
able to look forward to much relief on that score.
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DR. Z. A. AHMAD: What are those sources ?

SHRI DAHYABHAI V. PATEL: Every-thing
that has to be done will have to be done by
Government itself from its own resources. I do not
say you do not know what public charities are.
Public charities have always been forthcoming. I
know that lakhs and crores of rupees have come
forward. In the State of Gujarat they have always
been well managed, not from today but for
generations, even from the days of British rule.

MR. DEPUTY CHAIRMAN: You do not have
much time to discuss those things.

SHRI DAHYABHAI V. PATEL: Some people
want to have party propaganda at all stages. I have
not been talking from parly point of view. I have
been talking of the situation as it exists. I am trying
to draw the attention of the Government to the
danger that looms large before the country. The hon.
Minister has had experience in the beginning in
dealing with such a situation. I hope he will deal
with it fairly and in such a way that there is the least
hardship.

Friends have mentioned about failure of
implementation of certain schemes which were
meant to deal with certain situations. Raj-asthan
Canal is one. The Narmada scheme, the foundation
of which was laid by Shri Jawaharlal Nehru, still
remains on paper.

Is it going to see the light of day ? Is this not the
right occasion when some of the schemes which
have become moth-eaten in the files of the Ministry
of Agriculture and Food and in the Ministry of
Irrigation and Power or both are pulled out and are
activated so that the danger that the country is facing
today and would face in the future if these schemes
are not executed, would not come about ? There
would not have been such a situation if this had been
done. And I would like the Minister to give his
attention to this, particularly about how the State
Governments which are the instruments through
which he will have to carry out these things, are
going to behave. I think it is high time that there is
greater coordination at least in the matter of relief
between the Central Government and the State
Government. Therefore, I was saying when the
Conference of Agricultural Ministers is sought to be
called, I think also the Secretaries of Agricultural
Ministries should be called because they should be
there and they should be told how the country feels
about it and how Parliament and the Ministers
feel

[ 1 AUGUST 1972 ]

of urgent public importance 150

about it, and how the work in this direction

should be shouldered by them.

SHRI ANNASAHEB SHINDE: Sir, I am
thankful to the hon. Member for making one point
about my exploiting minor irrigation. But I am sorry
I cannot share his pessi-sism. He thinks that because
there are not Governments of his liking in the States
therefore everything there is on the wane. I am sorry
I cannot agree with him. He said that the
Governments in the States are so weak that they will
not be able to help the situation. I am sorry I am not
in a position to share his sentiment that simply
because Governments of his liking are not i n some
of the States therefore the State Governments will
not be in a position to face up to the situation.

SHRI BHUPESH GUPTA : He never said that
the State Governments are weak.

SHRI DAHYABHAI V. PATEL: They are
lacking in experience.

SHRI ANNASAHEB SHINDE: I think, the
State Governments, now in 1972, are much stronger
to face up to the situation than at any time in the
past. Therefore I do not share the pessisism of the
hon. Member.

The hon. Member was right when he referred to
the Bihar situation in 1967 when actually a number
of steps for exploiting minor irrigation were taken
up, and that really provided such an impetus to
agricultural production in Bihar. For the first time
after independence, this minor irrigation activity
gave impetus. We propose to take up activity on
similar lines. Production-oriented programmes, em-
ployment-oriented programmes, these would really
provide a basis for affording relief to our country.
Therefore, our effort should be in that direction.

The hon. Member made a suggestion about
attending to the problems of Orissa. I am thankful to
him. The Orissa Government will not go by default.
I myself had visited Orissa recently. The Orissa
Government is in constant touch with us.

AN HON. MEMBER: The Minister was in
touch with you.

SHRI ANNASAHEB SHINDE: May I
assure the hon. Members that not only with regard
to Orissa alone, but wherever there are difficulties,
our duty is to help them and to coordinate in such a
situation all the activities.

In my earlier replies, I have met some of the
hon. Member's points.
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SHRI VERENDRA PATIL (Mysore): Several SHRI VEERENDRA PATIL : 1 am
hon. Members have made useful suggestions | prepared to take the blame on myself also

already. I do not wish to repeat them because the
hon. Minister has assured the House that those

suggestions would receive sympathetic
consideration.
Sir, I heard the statement made by the hon.

Minister. Unfortunately, the impression that I
gained is that the Government of India has taken
the present situation in a routine way because the
programme that has been chalked out to meet the
situation and also  to mitigate the hardship is a
normal one. I want to make it very clear on this
occasion through you to the Government of India
that the situation, particularly  this year, is
very grave. Whether there were any starvation
deaths or not, that is a different question. But I
would like to remind the hon'ble Minister, of the
statement made by one ofthe Ministers of West
Bengal that there were starvation deaths in West
Bengal. I do not, at this stage, wish to enter into
controversy. Any way, that indicates that the
situation inthe country is very grave and it
requires handling of the situation on war footing.
I said just now that the programme that is

chalked out is a normal programme. The
hon'ble Minister with his long standing in the
Ministry and also his vast experience is aware

that there are several parts in our country which
are chronically drought-stricken. Almost every year,
the Government of India and the State

Governments,  both together, have been spending
hundreds of crores ofrupees on drought and
floods. These are annual features. I am not
talking about the abnormal situation that has

arisen this year. But the hon'ble Minister and
several Members of this House are aware that almost
in every State there are certain parts which are
chronically  drought-affected and we have been
spending a lot almost every year. WhatI want to
suggest is that whenever such a situation arises the
Government of India and the State Governments
think only of some Interim programme to provide
some relief and employment. They have  been
taking  up some rural works. But my little
experience shows that as soon as the scarcity
conditions cease to exist all such works are
discontinued. It is the practice almost every
where. I cannot speak with authority with regard
to other States, but so far as my State is con-
cerned, this has been the experience.

SHRI S. D. MISRA : In my State of Uttar
Pradesh this has been so.

because I was in charge of administration of a
particular ~ State  for a number of years. 1 feel
sincerely that we are lacking in planning. I agree that
there must also be a short-term plan for this
purpose. At the same time we must think of a long-
term  plan  because this has become an annual
feature. Whenever we feel that scarcity conditions or
drought conditions are prevalent in a particular area,
then immediately we think of starting some relief
work for providing employment; starting  of
construction of roads, starting of bunding and other
such programmes. Then, what happens ? When
rains come we say since there are no more drought
conditions, let us stop all work. Therefore, 1 can
say with authority that by taking up this work every
year under the category of short-term relief we
have been spending hundreds of crores of rupees most
of which is infructuous. So wc have to think of
long-term planning. It is all right to mitigate the
hardships temporarily.  Let us take works which
should be on planned basis. Once we take up that
work, whether drought conditions exist or not, it is the
duty of the Government, both Centre and State, to see
that the works which are taken up are
completed in all respects; otherwise the expenditure
incurred is going to be infructuous.

Then, Sir, the hon'ble Minister was pleased to
say about the rural works programmes and other
programmes. I have just now mentioned that it
would be better if circular instructions are sent to the
State Governments before taking up any fresh work
in order to provide employment to those areas where
people are suffering the works which have already
been started should be completed first. I am given to
understand that in Bihar about two years back when
there was severe drought and some programmes
were taken up, these were abandoned witlr the result
that the amount spent has been infructuous. At least
why not we continue those programmes and
complete them before we think of starting fresh
programmes ? That is one suggestion I would like to
make to the hon'ble Minister.

The hon'ble Minister was pleased to mention
about providing pumps to the agriculturists. He
knows that all the villages are not provided with
electricity. I am told that in Uttar Pradesh there is
electricity in certain villages but it is not regular, it
is not steady, with  the  result that the
agriculturists have
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been put to a lot of hardship. Where there are no
power lines, there is no point in providing pump
sets. And if there is no water in the well or the
stream or the river, there is no point in providing
pump sets because there is nothing to lift. So, this is
one the points that I wanted to make.

Sir, when this is the state of affairs, we have
received a report from U. P. and we understand from
reliable sources that in U. P. when the people are
starving there, when they are facing so many
hardships, the Government in U. P. has issued strict
instructions to all the Collectors or Deputy Commis-
sioners or the heads of administration in different
districts, to take coercive measures and recover all
the arrears, not the current arrears only but all the
arrears, the taccavi arrears, land revenue arrears and
so many other arrears which are outstanding for the
last three, four or five years. I think it is too much
on the part of the State Government to do that. This
is according to the information that I have received
and I thought it was my duty to bring it to the notice
of the Government of India so that they may issue
suitable instructions to the U. P. Government.

Lastly, coming to my own State of Mysore, I
was really surprised when I heard the Minister's
statement. It is clear from the statement that so far
the Government of India has not received any report
from the Mysore State. In fact, the Minister there
who is in charge of scarcity, famine and other
subjects, has made a statement very recently on the
floor of the Assembly saying that the situation in the
Slate is grave, and he particularly mentioned about
some districts of North Karnataka. The hon. Minister
is aware of these notoriously drought-affected areas
like Bijapur and certain parts of North Karnataka. I
do not know why they did not prefer to make a
report to the Government of India. But the result is,
naturally the Government of India thought that
everything was all right at the State level and there
was no need for them to send a Central team. May |
humbly suggest that instead of waiting for the
reports from all the States, because you know the
general situation in the entire country, why not you
rush some officers to Mysore—whether it is a team
or an individual officer, whatever it is, because Ihe
time is very short and we have to act very quickly—
and guide them properly and give them not only
advice but also financial assistance ? So on these
lines if
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the Government of India takes immediate steps, I
think to some extent it will be possible for us to
meet the situation.

SHRI ANNASAHEB SHINDE: Sir, I do not
know how the hon. Member, who is so much
experienced, got the impression that my statement
was of a routine nature. In fact, we mean to take up
drought relief measures and to meet the exigencies
of the present situation, as suggested by the hon.
Member, on a war footing, on an emergency basis.
There is no complacency whatsoever with my
Ministry or with anybody who is concerned with us.

SHRI VEERENDRA PATIL : I am satisfied.

SHRI ANNASAHEB SHINDE: Thank you
very much. The Government is very much seized of
the matter and we will not hesitate to take any steps
which are required and demanded by the times and
red tape will not be allowed to come into these
matters.

Then, Sir, the
suggestion for having a plan on a permanent footing
for providing relief to the drought-prone areas which
are subject to drought from time to time. I think the
hon. Member himself must be aware, because he
was in charge of a State Government, that the
Government of India has now taken up for the first
time a big programme [or 54 districts in the country
which are drought-prone areas. For instance, there
are Bijapur, Chitradurga, Kolar, Dharwar and
Belgaum ; the hon. Member himself is aware that
they are drought-prone areas of Mysore State. So, 54
such districts have been identified in the country and
an amount of Rs. 100 crores has been earmarked for
this purpose. Actually a sum of Rs. 27 crores has
been spent during the last two years. We want the
State Governments to spend the rest of the amount
because we want that these areas should be provided
with permanent protection against drought. And we
want the State Governments to implement these
programmes. Therefore, programmes for providing
permanent relief in these areas have been taken up
by the Government of India and it is entirely outside
the Plan. The assistance goes entirely from the
Centre. And based on this experience, perhaps in the
Fifth Five Year Plan we will enlarge the scope of
this. Therefore, very sound programmes for
providing permanent relief have been taken up. Then
the honourable Member made a reference to UP and
all

hon. Member has made a
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[Shri Annasaheb Shinde]

that. I do not think the intention of the honourable
Member is to stop recoveries of all the loans which
were given last year and for which the farmers have
got good crops in those areas. If distress is
developing now, naturally the State Government

will take note of it and I think the UP Government
will be....

SHRI S. D. MISRA : There are orders right
now, at this very moment.

SHRI ANNASAHEB SHINDE : .. .seized of
the problem. As the situation develops, we would
take up with all the Governments in the country...

SHRI S. D. MISRA : You must en-quire.

SHRI BANARSI DAS (Uttar Pradesh) : It will
be too late then.

SHRI ANNASAHEB SHINDE : I do not think
it will be too late. I would humbly repeat my first
appeal. As far as this is concerned, let us not Uy to
bring in politics.. .

SHRIS. D. MISRA : No politics.

SHRI ANNASAHEB SHINDE : With the
goodwill of all of you, we shall be in a position to
meet the situation as it is developing now. Then the
honourable Member made a suggestion as to why
we should wait for the report of the State
Government. He made a statement as to how it is
that the Mysore Government has not sent a report.
In my statement itself I said Mysore, Maharashtra
and Andhra, these are the three States where, as a
result of large drought, relief measures are
continuing, and therefore, there may be some delay.
In all those States where relief measures have been
taken for drought, I think last year perhaps they
have sent reports. But I think the delay in the reports
will not come in the way of the Central assistance.

SHRI SITARAM KESRI (Bihar) : I should
also be given a chance, Mr. Deputy Chairman.

MR. DEPUTY CHAIRMAN : No, no.

«fy "o Tag - Ioaarafy wEey,
stEt AT gars w1 qar g, fazme & oy
az afam a9 war & fEdaT dr ag
gars v 41 | 79 a9 g fagre am
& avary gy man, et e wradr ager
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amad & | B agt 1 fram aewa o
A&t rar at & s wAwT garg &
& | agt 9T Ty &7 9% qfrar FT gATHr
& TN AT §, BT AYT TR, §9
Wia A |gs dr W @y ) oya & wmw
qLE &1 AT un Tz oz wgwT
TEAT ZAT F A9 § AT AT WA AT 4¥
4% Al I IT UL AT IHF ST 947 A
o @ wr & | s feafq qz 2, g
faemtzs afefenfa 2, 5 qaad & a3
fagre arsr awag & v&r 2, Wi faEre
qEFIE F AT H e GF wE var
o gl fear s ver & fed aa-
wE AW BT AT AT qF | AT A
fagr saadr &t enr § @7 @ & A
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A7 wifas fFar ad &t st Fea &
qET X A MG AT AW FY A7 TFWT
9% & fFar g | g=49w a6} 1 qrardy
F AR ATA TAF AT FgAar o2Ar &
TOGATS FI ATEAT FT GUIATA FAT T
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75 %o F1 fEMT 350 wo ¥ v AT,
8 5o WA FT QAT 24 (Y7 25 o wa i
U L At # g R g qeer
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qYETT aqr agq ¥ faaza wen fF @
qraeq AT AraAr aqdr =nfey arfs
A7 ATL S A1 gEEar Far s
a1 ga e § fe awr gare 9
qTZ FF qvaea W AIE ATSTAT FATAAT |

SHRI ANNASAHEB SHINDE : I have already
spoken about the long-term programme. As far as
Bihar is concerned, even the statements of the Chief
Minister and others indicate that they arc quite alive
to the situation.

REPORTS OF THE COMMITTEE ON
PETITIONS

SHRI B. N. MANDAL (Bihar) : Sir, I beg to
present the Thirty-first, Thirty-second and Thirty-
third Reports of the Committee on Petitions.

EXTENSION OF TIME FOR THE PRE-
SENTATION OF THE REPORT OF THE
JOINT COMMITTEE OF THE HOUSES ON
THE ADVOCATES (AMENDMENT) BILL,
1970

SHRI D. P. SINGH (Bihar) : Sir, I
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move :

That the time appointed for the
presentation of the Report of the Joint
Committee of the Houses on the Advocates
(Amendment) Bill, 1970, be further extended
upto the first day of the last week of the Eighty-
Second Session of the Rajya Sabha.

The question was put and the motion was adopted.

MESSAGE FROM THE LOK SABHA

THE GENERAL INSURANCE BUSINESS
(NATIONALISATION) BILL, 1972

SECRETARY : Sir, I have to report to the
House the following message received from the
Lok Sabha signed by the Secretary of the Lok
Sabha :

I am directed to inform Rajya Sabha that
Lok Sabha, at its sitting held on the 31st July,|
1972, has adopted the following motion|
extending the time for presentation of the
Report of the Joint Committee of the Houses on|
the General Insurance
(Nationalisation) Bill, 1972:

Business

"That this House do extend uptc

Lok Sabha 158
the 21st August, 1972 the time appointed for
the presentation of the Report of the Joint
Committee on the Bill to provide for the
acquisition and transfer of shares of Indian
insurance companies and undertakings of
other existing insurers in order to serve
better ihe needs of the economy by securing
the development of general insurance
business in the best interests of the
community and to ensure that the operation
of the economic system does not result in the
concentration of wealth to the common
detriment, for the regulation and control of
such business and for matters connected
therewith or incidental thereto".

SHRI BHUPESH GUPTA (West Bengal): I
oppose this extension of time.

MR. DEPUTY CHAIRMAN :
message.

It is just a

SHRI BHUPESH GUPTA : Why this message
has come ? Lok Sabha has extended. We do not
concur in the extension of time. Why is the time
extended ? Because there is pressure in order to raise
the compensation. The previous agreement was that
the compensation should be paid at a certain rate.
Now manipulation has taken place. Suddenly a
suggestion has come that the compensation rate
should be altered in favour of the owners of these
insurance companies.

MR. DEPUTY CHAIRMAN: The House will
be seized of it later. This is only a message.

SHRI BHUPESH GUPTA : We reject the
message. The message should be returned. I submit
that this House should return the message to Lok
Sabha as unworthy of acceptance by an elected
House. It should go back.

SHRI MONORANJAN ROY (West Bengal) :
This is a serious matter. We do not accept this
extension of time....

MR. DEPUTY CHAIRMAN
question of discussion now.

: There is no

SHRI BHUPESH GUPTA : This is a fraud.
There is no justification for this extension.

RE. ARREST AND CONVICTION OF
MEMBERS OF RAJYA SABHA

MR. DEPUTY CHAIRMAN: I have



